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SHRI RANGA (Srikakulam): In
the light of the discussion that took
place on that Bill, as you would re-
member, it is not such a geedha~sadha
Bill, but it is a very controversial
Bill and it raises very important
issues,

MR, SPEAKER: Anyway, he does
not object to grant extension of time.
The question is:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of
India, be further extended up to
the first day of the next session.”.

The motion was adopted.

———

12573 hrs.

STATEMENT RE. MISSING IAF
AIRCRAFT

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Mr.
Speaker, Sir, I regret to inform the
House that an I.AF., transport air-
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gath to Leh. It took off from Chandi-
garh at 1356 hours with a complement
of six aircrew and 92 passengers. The
six aircrew consisted of three Air
Force Officers and three Other Ranks.
Among the passengers, there were
four Service Officers and one Civilian
Officer. The remaining

list containing full details of all per-
sons involved in the incident has al-
ready been released to the Presg and
bas also appeared in the newspapers.

Control that he was about 75 miles
from Chandigarh. Thereafter there
was no contact with the aircraft. The
aircraft had approximately 24 hours of
fuel left. When it was overdue to

The next-of-kin of all those who
were on board the missing aircraft
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[Shri Swaran Singh.]
cause and other details will be known
When the proceedings of the Court of
Inquiry are received.

¥he question of the grant of financia]l
asnstnnce to the dupandmts of “the
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MR. SPEAKER: No. That is not
the practice. The House will now
stand adjourned for lunch and meet
again at 2 P
13 hre.

The Lok Scbha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Ldinch at five minutes past Fourteen of
the Clock.
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desh (Alteration of
Boundaries) Bill
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MR DEPUTY SPEAKER ' There is
the Business Advisory Committee
meeting at 4 .M. today. I suggest that
members who have something to Way
regarding the lunch hour and ‘the
quorum question may appear before
the Committee and convey thelr vidws.
I will also do it. I see there are some
difficulties. So, all the matters will be
consilered by the Committee,
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): One more alternative may
be considered, 2 to B r.M,

MR, DEPUTY-SPEAKER:
pass on your suggestion,

1 will

14.07 hrs,

BIHAR AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL—contd.
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